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Heard Mr. PoJena, Id. Counszl for the
applicant. A copy of this 0.A, has been served on
Mre 3eBeJena, Ld. Additional standing Counsel,

The grisvance of the &pplicant as ventilat:d
in this D.A. i3 that,alchough,he was allowed

inspection of certain documents by the Inquiring

Officer vide his letter dated 138.4.,05 (Annexure=3/2),
C . Somas
he has not been given access tO’gert of those

documents, namely, "33 original letters as mentioned
n
a3 31l.No.6 of Annexure~III till the date of filing

of this O.A. In the meantime, the I.3. has notified

the days of hearing vide his notice dated 14.7.05
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as Annexure-A/4. He further seeks judicial inter-
vention in t”b matter. | »

Having heard the parties, it appears th{it
he has prematurely rushed to this Tribunal, The
grievance that he has ventilated in this O.A. has

bn.e.u- )

not, ventilated to the I.0. as well as to.the
disciplinary authority for redressal. ‘.&a,t‘mre‘fore,
find it necessary to dispose of this O.A. by
giving a direction to the applicant to submit his
grievancCe befare I.D. as ais:%‘fg;:a disciplinary
authority for remedy. Mere existance of grievance
dogrgnot entitle an employee to get the benefit of
Section 19 of the Administrative Tribunal's Acf;.

With these observationsand directiong, this
DeAo is disposed of at admission stage.

A copy of this order be given to both

the parties,
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